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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

THURSDAY, THE THIRD DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO

WRIT PETITION NO: 27790 OF 2024

Between:

1. Roohi Hyder, D/o, Mohammed Kaleem Hyder, Aged about 19 years, Occ.
Student, Res. H.No.13-6-8281118, [\4oghal Nagar, Opp Coca Cola Company,
Asifnagar, Hyderabad, 500067, T.G

2. Kamireddy Venkata Sai Sudheer Reddy, S/o, Kamireddy Venkata Krishna
Reddy, Aged about. 18 years, Occ. Student, Res. Plot No.278, Narasa Reddy
Colony, Glendale Acadamy, Bandlaguda Jagir, VTC Golkonda, Sun City,
Hyderabad Kote, 500086, T.G

3. Hemanth Pillalamarri, S/o, Pillalamarri Apparao, Aged about 22 yearc,
Occ.Student, Res Flat No.104, Sri Hemadurga Sadan, Near Old Police
Station, t\/iyapur, Hafeezpet, Rangareddy-500049,T.G.

4. Garikapati Rokshadha, D/o, Garikapati Venkata Satyanarayana, Aged about
18 years, Occ. Student, Res 9-5-9, Kasba Bazar, Khammam Dist, 507001,
T.G

...PETITlONERS

AND

'1. The State of Telangana, represented by its Principal Secretary, tt/ledical &
Health Family llfis Department, Secretariat Buildings, Hyderabad.

2. Kaloji Nararayana Rao University of Health Sciences, represented by its
Registrar, Warangal.

...RESPONDENTS

Petition under Article 226 ot lhe Constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High Court may be
pleased to issue an appropriate writ, order or direction more particularly one in
the nature of writ of mandamus declaring the action of the respondents
particularly the 2nd respondent in not considering the petitioners request for
online registration for admission into tvlBBS/BDS course under Management
Quota'C'(NRl) Category in next phase of counseling for the academic year 2024-
25 as illegal, arbitrary, u nconstitutional and consequently direct the respondents



to consider and pernrit the petitioners to upload online applic€ tion for admission

into tVIBBS/BDS corrse under [Vlanagement Quota "C'(NFtl) oategory for the

academic yeat 2024"25 in next phase of counseling.

lA NO: 1 OF 2024

Petition unde- section 151 CPC praying that in the oircumstances stated

in the affidavit filed ir support of the petition, the High courl rray be pleased to

direct the 2nd res )ondent to consider the petitioners rr--quost for online

registration under [r,lanagement Quota "c"(NRl) categorl for admission into

Nlgas/Bos course in the next phase of counseling for the ac;rdernic yeat 2024-

25, pending disposal of writ petition.

Counsel for the Petilioner: SRI ABDUL KABEER

Counsel for the Respondent No.1: SRI P. SHRAVAN KUMAR 'SOL,D'
GP FOR MEDICAL, HEALI-H E, FW

Counsel for the Respondent No.2: SRI G. RAVI REPRESENTI \(; l:OR
SRI A. PRABHAKAR RAO, SC FOR KNURHS

The Court made the following: ORDER

!
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TEE EON'LLE THE CHIEF IUSTICE AIOK ARADHE

AND

THE HON'BLE SRI II] ICE I.SREENIVAS RAO

Writ Pctition No.27790 of 2024

ORDER' (Pe, the Hon'bk the Cbief I astice Ahk Aradhe)

Mr. Abdul I(abeer, learned counsel for the

Petltlonefs.

Mr. P.Shravan I{umar Goud, learned Government

Pleader for Health, Medicai and Fami]y Welfare

Department appears for respondent No.1.

Mr. G.Ravi, learned counsel representillg

Mr. A. Prabhakar llao, Iearned Standrng Counsel for

I(aloji Narayana Rao Uruversity of Health Sciences

(herernafter referred to AS 'the University') appears for

respondent No.2

2. With the consent of the parties, the matter is heard

finally

3. In this writ petition, the petition ers inter alia have

prayed for the following relief:
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"1i:,r thc reasons stated above, it is pr:u.,-rcl t[ra-

thi,r I lon'ble Court may be pleascd to is ju3 :ur

app r )priatc writ, order or direction, nrc r:r:

palr iculariy one in the naturc of u-rit ()t'

Mz.r,rlamus declaring the action ol t'l(

resl'ondents particularly the 2"d responclcrt ir.

no, considering the petrtioners' request for.

onr i -re registrauon fux admission in tc

\IF lS/BDS course undcr N,lanagcmcnt ,l]r-rc rl

"C' aNRD Category undcr in next phasc .)1-

courrseling for the academlc year 2O'.Zl 2:> zts

ille,l rl, atbiftaty, ullconstltutional arrcl

corr: cquently direct thc respondents to cc,nsider

ancl perrnit the petitioners to uploacl , rr lirrc

appIication [or admission inro MBI]S i tiL)S

cor-Lr se under Management Quota "C" (N 1l I'
(.atrqory under lor the academic year 2O2.|l\5

in n rrrt phasc of counseliflg and pass such o _h:r

ord:r or orders as this Court may deent J:it arLci

ProI cr in the citcumstances of the case."

4. l,earrcd counsel for the peutioners subnri tr:d that

inadr.erte n tLr- the pctitioners could not re li,it,tr for

.rndcr rnanagemeq!!-quota "C" (Nrlill'admission ( ra tegorv.
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Therefore, the University is not permitting the petitioners

to seek admission under Management Quota for "C"

Q.JRI) category. He further submitted that the petitioners

be granted liberry to submit representation to thea

\

University and the Universiry be directed to decide the

said representation in a time bound manner

5. Learned Standing Counscl for the University

submitted drat the last date of registration was 23.08.2024

and thercafter, merit List has been prepared, rvhich shall be I
I

published at the time of indicaung the web options

However, it is fakly submitted by him that in case the

pet-itioners submit a representation, the same shall be dealt

with by the University in accordance with law

6. In vierv of the aforesaid submission and in the

pecultar facts of the case, the lfrit Perition is disposed of

with liberty to the petitioners to submit a representation
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before the I luivcrsity with regard to thck gr1(l\ ancc'

Ncedless t( | itate that in case such a repres 3r tt u cn 1s

madc, the l.l riversiry shall decide the same rvitlLin a period

of nvo (2) ,J lvs thereafter. It is made clear that tlrirr tlourt

has not expL:sscd any opinion on the merits of -h3 xattcr'

Miscel aneous applications, if any pendin

stand close,.l There shall be no order as to c'lsts.

SD/. I..'VIJAY KUMAR
ASSIS'TA.NT REGISTRAR

//rRUE coPY// C
SE3'TION OFFICER

'1 . The Principal liecretary, Medical and Health Family llfis Deparrtnent, The
State of Telanqana, Secretariat Buildings, Hyderabad.

2. The Registrar. (aloji Nararayana Rao University of Health llciences,
Warangal.

3. One CC to SRI ABDUL KABEER, Advocate [OPUC]4. One CC to SRI A PRABHAKAR RAO, SC FOR KNURHTS IOPUCI5. Two CCs to GF: FOR MEDICAL, HEALTH & FW, High Court br th-e State of
Telangana. [Ot.lT]

6. Two CD Coprer
BN
BN

shall

To,



CC TODAY

HIGH COURT

DATED:0311012024

ORDER

WP.No.27790 of 2024

DISPOSING C}F THE WRIT PETITION
WITHOUT COSTS
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